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Income Tax Aaeeeamenta

2813 SHRI RAM PRAKASH TRI- 
PATHI. Will the Minister of FIN­
ANCE be pleased to state:

(a) the amount of income tax ar­
rears till to-date;

(b) the amount of appeals filed by 
the assessees and the number filed by 
the department;

(c) whether it i8 a fact that in a 
large number of cases the assess­
ments made by ITOs was found un­
reasonable and reversed at the ap­
pellate level;

(d) what steps Government pro­
pose to take to avoid unfair imposition 
o f tax, fair assessment, tax the income 
earned, provide penal provision on 
delayed payment Of refun da; and

(e) the detailed steps proposed to 
be taken to remove anomalies and

make them conducive to promote ho­
nesty’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)

The figures in respect of Income-tax 
arrears as on 31-3-1978 are as 
under:—

[Rs. crores]

Grow arrear as on 31-3-1978 986 19

Net an cars as on 31-3-1978 630 60

The information in respect of In - 
come-tax arrears as on 80-6-1978 tfr 
being compiled and will be laid on 
the Table of the House as soon as it 
is available .

(b) (i) The number of appeals 
filed by the assessees before the Ap­
pellate Assistant Commissioner dur­
ing the financial yean 1976-77 and
1977-78 are 252,778 and 2,26,393 res­
pectively.
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(ii) The numb«r ot appeals filed the 
assessees and by the Department be­
fore the Income-tax Appellate tribu­
nal during the financial years 1970*77 

.and 1977-78 arc u  under:—
Year endiag

March, MarchT
*977 «97»

Field by the assewees 31,067 ■ 30,439

Field by the Department 17,53s 16,981

(e) During the financial year 1978- 
77, out of 2.39,129 appeals decided by
4 the Appellate Assistant ComroiMnon- 
er, 1,27,814 appeals were decided in 
favour of the assessees. This includes 
eties of partial relief as w ell The 
figures for the year 1977-78 are under 
compilation

The percentage of cases in which 
appeals were filed with regard to the 
total number of assessments during 
financial years 1976-77 and 1977-78 
is indicated below: —

Financial
year

Total
number

of
assessment!

made
during

the
year

Toul 
number 

of 
appeals 
filed by
the 

assesses 
during the 

year

Percentage 
of appeal' 
filed to 

assessments 
made

1 a 3 4

lakhs

*976-77 39 48 2,5.1,778 6 4%

>977*78 40 32 3 ,96,383 5 6%

The above will show that it cannot 
be said that the assessments made in 
a large number of cases are unreason­
able.

(d) The Income-tax Department has 
taken a number of steps in this reg- 
gard. Summary Assessment Scheme 
requires that assessments in respect 
o f cases< upto an income of Rs. 75,000 
in the cases of registered Arms and 
Rs. 50,OQO in other cases not being

company ease*, wiB be completed, 
subject to certain conditions, without 
calling th« assssssas to the
Income-tax Offices. Under the pro­
visions of section 144B, no addition 
oa& be made of Rs- 1 lakh and above 
without th« prior approval of the In­
specting Assistant CommUtfeaar «f 
Income-tax. Where additions are 
made and any tax paid thereon after 
31-3-1975 becomes refundable as a 
result of an appeal, interest at a rate 
Of 12 per cent is payable on such tax 
from the date on which the tax is 
paid.

Interest <§> 12 per cent per annum 
has been statutorily provided if the 
re-funds are not paid within the time 
prescribed for the purpose. Central 
Board of Direct Taxes has also issued 
instructions to all the Commissioners 
of Income-tax in this regard to en­
sure that refunds are promptly paid.

(e) Direct Tax Laws Committee 
(Choksey Committee) has been ap­
pointed to recommend measures to 
simplyfy and rationalise direct tax 
laws and suggest ways and means of 
improving the administration The 
interim report of the Committee Is 
under consideration of the Govern­
ment

Central Assistance to States

2814 SHRI S R ‘DXStXm- Will 
the Minister of FINANCE be pleased 
to state

(a) the amount of Central assist­
ance released to each State in advance 
of the due date of payment in the 
current year;

(b) the amount released by way 
of instalments of Central assistance 
to State plans and each State’s share 
In Central taxes;

(c) how much 01 the above 
amounts was used by the States to 
clear their respective overdrafts; and

(d) what other provisions have 
been made to enable States to meet




